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THE MINISTER OF FINANCE
(SHRI HH M. PATEL): (a) The
difference in the emoluments (exelud-
ing bonus) of Class III employees and
Class 1 Officers at common pay-ranges
from Rs. 52 to Rs. 588 depend-
ing upon the basic salary and the class
of city of posting.

(b) The matter is receiving atten-
tion.

Payment of Natural Calamity Advance
to Government Staff in Madras City

10220. SHRI A. MURUGESAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Post and Telegraph
Department and Central P.W.D. Staff
etc. working in Madras city have been
paid Natural Calamity Advance as per
Finance Ministry orders during the
Financial year 1977-78; and

(b) whether the staff of Govern-
ment Medical Store Depot Madras,
working in Madras city, have been
refused the Natural Calamity Ad-
vance, during the financial year 1977-
78; if so, why?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
Orders have been issuedq on 6-5-1978
for the grant of advance of three
months’ pay subject to a maximum of
Rs. 500 to all non-gazetted Central
Government employees whose pro-
perty, movable or immovable, has
been substantially ‘affected or damag-
ed by cyclone/heavy rains in Madras
City and its belt areas. These orders
will cover the employees of the Medi-
cal Store Depot also.

Expenditure made on Tourist attrac-
tion in Maharashtra 8uring last 3
Yyears

10221. SHRI R. K. MHALGI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there are any Cendral
schemes to attract more tourists to
tourist-spots in Maharashtra; and
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(b) if so, the nature thereof and
the proposed amount of money to be

_spent on them?

THE MINISTER OF TOURISM AND.
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b)..
There are two continuing schemes of
the Department of Tourism in Maha-
rashtra, viz, (i) the construction of a
Yatri Niwas at Sewagram at an esti-
mated cost of Rs. 14.76 lakhs; and (ii)
the development of the area at the
foot of Ajanta caves for which an
amount of Rs. 9,36,000 was sanctioned
in 1977-78. The State Government has.
also been requested to prepare a mas-
ter plan of Elephanta island for consi-
dering the schemes that can be taken
up in the Central and State sectors.
Similarly, the perspective plan of
tourism development prepared by the
State Government will be discussed
while finalising the tourism sector of
the State Five Year Plan 1978-83
when it will be determined which new
schemes wOUM 'be takeh up in the
Central and State sector depending
upon the resources made available.

The India Tourism Development
Corporation proposes to construct a
hotel at Bombay subject to the avail-
ability of suitable land and resources.

Principles of Seniority

10222. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to refer to the reply given to-
the Unstarred Question No, 3285 on
17th March, 1978 regarding review of
cases of seniority of staff in Central’
services and state:

(a) whether the principles of senio-
rity as contemplated in the Supreme
Court Judgement of 4th July, 1972
apply in the case of persong appoint-
ed on ex-cadre posts before the issue-
of the Department of Personngl O.M.
‘dated 22nd December, 1959;

(b) the total num of cases in the
istry of Finance ( (Becretariay Pro-
per) required to be reviewed for the
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purpose of fixation of seniority jn ac-
cordance with the decision of the
Supreme Court and whether all these
cases have been reviewed accordingly;
and

(c) whether any cases have come to
the notice of the Government where
supersessions have taken place as
their cases were not reviewed for the
refixation of their seniorities, if so,
their number and the steps taken or
proposed to be taken to remedy the
situation?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The Sup-
reme Court Judgement of 4th Janu-
ary, 1972 (not 4th July, 1972 as put in
the Question) is applicable to those
cases of persons appointed prior to
22-12-59 in whose cases seniority
which was to be determined according
$o the O.M. of 22nd June, 1949 was
subsequently revised according to the
22nd December. 1959 O.M. The revi-
sion of seniority is subject to the
condition that the employee had con-
tinueq in the same grade in which he
was appointed prior to 22-12-59, and
was in position in the same grade on
the date of the Supreme Court Judge-
ment namely 4th January, 1972 and
also he belonged to a service or, had
been appointed to a post, under the
Central Government to which the ge-
neral principles for determining the
seniority contained in Ministry of
Home Affairs O.M. No. 9/11/59-RPS
dated 22nd December, 1959 apply.

(b) and (c). Information regarding
parts (b) and (c¢) is nil.
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